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BEFORE THE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE) CHENNAI
ORIGINAL APPLICATION No. 115 OF 2025 (SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based on the News Item in English
National Daily Time of India dt: 30.06.2025, under the caption “Reactor blast in
Telangana: 12 killed after fire breaks out in Pashamylaram; PM Modi announces ex
gratia”.

... APPLICANT (S)

Versus

Telangana Pollution Control Board
Represented by its Member Secretary and Ors. ... RESPONDENT(S)

REPLY ON BEHALF OF RESPONDENT NO. 2:
CENTRAL POLLUTION CONTROL BOARD (CPCB)

1. That, the Hon’ble National Green Tribunal, Southern Zone, Chennai vide
order dated 04.07.2025 has sought the report/reply of Central Pollution
Control Board (hereinafter referred to as “CPCB”) in the instant matter, which
1s being submitted herein. The present matter pertains to the news item report
wherein the alleged incident of a reactor blast at Pashamylaram, Telangana
had been reported and due to same the alleged outbreak of fire occurred
resulting in the unfortunate death of 12 persons. o (j
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H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032
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2. That, CPCB is constituted under Section 3 of The Water (Prevention and
control of pollution) Act, 1974. It performs the functions under The Water
(Prevention and control of pollution) Act, 1974, The Air (Prevention and

control of pollution) Act, 1981 and The Environment (Protection) Act, 1986.

REPLY
3. That, it is humbly submitted that State Pollution Control Boards (hereinafter
referred to as “SPCB”) / Pollution Control Committees (hereinafter referred
to as “PCC”) for Union Territories are the authorized statutory bodies to issue
Consent to Establish (hereinafter referred to as ‘CTE’) and Consent to Operate
(hereinafter referred to as ‘CTO") and the concerned industrial units are
required to obtain CTE/ CTO from the concerned SPCB/PCC and shall have
to comply with the conditions stipulated therein. Further, as per the directions
dated March 07, 2016 issued by CPCB under Section 18 (1) (b) of the Water
Act, 1974 and the Air Act, 1981, Pharmaceutical Industries are categorized

under ‘Red’ Category of industries.

4. That, Ministry of Environment, Forest and Climate Change has notified the

Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989
(hereinafter referred to as “MSIHC Rules, 1989”) on 27.11.1989 to put in

place a regulatory mechanism aimed at ensuring the safe handling and

J A

H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Buildiné TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032

management of hazardous chemicals.
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. That, the industry is required to comply with the applicable following

provisions of MSIHC Rules, 1989 as amended.

The Rule 4 of the MSIHC Rules, 1989 has provisions regarding responsibility
of occupier to identify the major accident hazards and to take adequate steps

to -

(1) prevent such major accidents and to limit their consequences to persons

and the environment;

(11) Provide to the persons working on the site with the information,

training and equipment including antidotes necessary to ensure their safety.

. The Rule 5 of the MSIHC Rules, 1989 provides for 'Notification of Major

Accident' which inter-alia includes the following: -

Where a major accident occurs on a site or in a pipe line, the occupier shall
within 48 hours notify the concerned authority as identified in Schedule 5 (of
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as
amended) of that accident, and furnish thereafter to the concerned authority a
report relating to the accidents in Schedule 6 (of the Manufacture, Storage and

Import of Hazardous Chemical Rules, 1989.

The concerned authority shall on receipt of the report in accordance with sub-
rule 1 of this rule, shall undertake a full analysis of the major accident and
send the requisite information within 90 days to the Ministry of Environment

and Forests through appropriate channel. 0 ﬂj
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H.D.VARALAXMI
Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032
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An occupier shall notify the concerned authority, steps taken to avoid any
repetition of such occurrence on a site. The concerned authority shall compile
information regarding major accidents and make available a copy of the same

to the Ministry of Environment & Forests through appropriate channel.

The concerned authority shall in writing inform the occupier, of any lacunae

which in its opinion needs to be rectified to avoid major accidents.

c. As per Rule 7 of the MSIHC Rules, Occupier should not undertake any
industrial activity without approval of concerned authority (as per Schedule
5) and submit a written report as per the particulars specified in Schedule 7 at

least 3 months before commencing the activity.

d. The Rule 10 of the MSIHC Rules specifies that:
The occupiers of industrial activities shall carry out an independent safety
audit of the respective industrial activities with the help of an expert,
not associated with such industrial activities. The occupier shall forward a
copy of the auditor's report along with his comments, to the
concerned authority within 30 days after the completion of such Audit. The
occupier shall update the safety audit report once a year by conducting a
fresh safety audit and forward a copy of it with his comments thereon within

30 days to the concerned authority.

The concerned authority may if it deems fit, issue improvement notice under

rule 19 within 45 days of the submission of the said report.

/1
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Buildin% TVK Industrial Estate.
CIPET Road, GQuindy, Chennai - 600032
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The Rule 13 of the MSIHC Rules provides that:

The occupier of an industrial activity / isolated storage shall prepare and keep
up-to-date an on-site emergency plan containing details specified in Schedule
11 of the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 (as amended) detailing how major accidents will be dealt with on the
site on which the industrial activity is carried on and that plan shall include
the name of the person who is responsible for safety on the site and the names
of those who are authorized to take action in accordance with the plan in case
of an emergency.

The occupier shall conduct a mock drill of the on-site emergency plan every
six months and a detailed report of the mock drill conducted shall be made

immediately available to the concerned authorities as and when demanded.

As per Rules 15, the occupier of an industry or isolated storage shall take
appropriate steps to inform persons outside the site either directly or through
District Emergency Authority who are likely to be in an area which may be
affected by a major accident about the nature of the major accident hazard and
the safety measures and the "Do's' and 'Don'ts" which should be adopted in

the event of a major accident.

. As per Schedule 5 of the MSIHC Rules 1989, the Chief Inspector of Factories

appointed under the Factories Act, 1989, 1s the concerned authority in respect

of industrial installations covered under the Factories Act, 1948, dealing with

!
H.D.VARALAXMI
Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
CIPET Road, Guindy, %hennai - 600032

hazardous chemicals.
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6. That, CPCB has prepared a guideline on “Integrated Guidance Framework for
Chemicals Safety in Respect of the Isolated Storages and Industries Covered
under the “MSIHC Rules 1989” and has circulated the same to all
SPCBs/PCCs on 24.12.2021 for ensuring compliance of the guidelines. The

copy of Integrated Guidance Framework is annexed herewith as Annexure-I.

7. That, CPCB vide letter dated 08.07.2025 requested Telangana Pollution
Control Board (TGPCB) to submit the compliance with the provisions of the
“MSIHC Rules 1989 regarding the accident in Sigachi Industries Telangana
Unit, and to submit a preliminary report on the said incident, followed by a
detailed report. The copy of the CPCB letter dated 08.07.202S is enclosed as

Annexure-II.

8. That, TGPCB has furnished first hand information report dated 01.07.2025
regarding the Fire accident in M/s Sigachi Industries Ltd. Further, TGPCB
1ssued Stop Production Order dated 02.07.2025 to M/s. Sigachi Industries Ltd.
under Water (Prevention and Control of Pollution) Act, 1974 (as amended by
Act 53 of 1988) & Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987). The copy of the report is attached as Annexure-
I1I.

9. That, TGPCB vide letter dated 01.07.2025 has also informed that a High-

Level Committee has been constituted to inquire into the Reactor Explosion

14 A

H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL B.OARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Buildin% TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032

at M/s Sigachi Industries.
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10. That this answering respondent craves the leave of Hon'ble Tribunal to file

additional reply in future, if required.

11. That in light of the above submission, it is respectfully submitted that this
Answering respondent i.e. CPCB, shall abide by any order(s) or direction(s)
passed by this Hon’ble tribunal in the instant OA and render justice.

f ‘A
(H. D. Varalaxmi)
Scientist 'E' & RD Chennai

Central Pollution Control Board

Counsel for the Respondent No.2

Revathi Manivannan
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BEFORE THE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE) CHENNAI
ORIGINAL APPLICATION No. 115 OF 2025 (SZ)

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based on the News Item in English
National Daily Time of India dt: 30.06.2025, under the caption “Reactor blast in
Telangana: 12 killed after fire breaks out in Pashamylaram; PM Modi announces
ex gratia”.

... APPLICANT (S)
Versus
Telangana Pollution Control Board
Represented by its Member Secretary and
Ors. .. RESPONDENT(S)

AFFIDAVIT

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 56 years currently
working as Scientist ‘E’ in Central Pollution Control Board, Regional Directorate-
Chennai, 2nd Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road,
Guindy, Chennai — 600 032, do hereby solemnly affirm, declare on oath and

sincerely state as under: -

1. That the deponent herein i1s authorized representative to represent the
Respondent CPCB in the present case, and as such, well conversant with the
facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

l"x

H.D.VARALAXMI
Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Buildin% TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032
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2. That the accompanying reply may be read part and parcel of the present

affidavit as I am competent to swear this affidavit.

3. That the accompanying Reply has been drafted and filed under my
instructions and authority the contents thereof are true and correct on the basis
of the record maintained during ordinary course of business of CPCB and
available records and documents and the contents of the same are read over

and explained to me and are not repeated herein for the sake of brevity.

0 B

h

DEPONENT
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)

VERIFICATION MOEF & CC, Govt.of India

2nd Floor, 40-E, BSNL Buildiné TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032

Verified that the contents of the above reply are correct and true on the basis

of the record of the cases as mentioned in the day to day affairs of the CPCB.

Nothing has been concealed therefrom or mis-stated.

Signed and verified at Chennai on this the Twenty Second day of August 2025.

A

DEPONENT
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL B.OARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Buildiné TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032
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Annexure R-2/l
SPEED POST
B-20016/04/06/IPC-]_——~—— _ December 24, 2021
Q309964

To
All SPCBs/PCCs

Sub. : Integrated Guidance Framework for Chemicals Safety in respect of the Isolated
Storages and Industries covered under Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 in compliance to the Hon’ble National Green
Tribunal order dated 11.06.2021 in Original Application No. 60/2021 - reg.

Sir,

As directed by Hon'ble National Green Tribunal on 11.06.2021 in Original Application No.
60/2021, Central Pollution Control Board and the Ministry of Environment, Forests and Climate
Change in coordination with other concerned authorities viz. Directorate General Factory Advice
Service and Labour Institute, National Institute of Disaster Management, Petroleum and
Explosives Safety Organization, National Safety Council and Indian Chemical Council etc. have
prepared the guidelines titled “Integrated Guidance Framework for Chemicals Safety in Respect
of the Isolated Storages and Industries Covered Under Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989.”

On further hearing on this matter, the Hon’ble National Green on 14.12.2021 has passed the
order. Para 5 of the aforementioned order reads as follows:

“‘While we take the above reports on record, further follow up action is taken. In particular,
review meetings must be held at level of the Chief Secretary or his nominee atleast once in six
months, if not earlier. Remedial measures in respect of 11 units mentioned in para 11 of order
dated 11.06.2021, quoted above may be ascertained. CPCB may also take response from State
PCBs as well as their regional offices about the status of compliance of guidelines at least once

in every six months.”

The above stated guidelines (Integrated Guidance Framework for Chemicals Safety in Respect
of the Isolated Storages and Industries Covered Under Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989) are enclosed for your reference and necessary action. It is
requested to ensure the compliance of the aforementioned guidelines and submit the status of
compliance of guidelines to Central Pollution Control Board on half yearly basis.

Yours faithfully,

. o
Encl.: As above @k,l,h %_: R
(Ashbir Singh)

Sc. ‘D’, IPC-I Division

A

C./ Page 1 of 2
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Copy to:

1. The Director,
HSM Division,
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan ,
Aliganj, Jor Bagh Road,
New Delhi — 110003

2. DH-Law

3. AllRDs (By Email) : For necessary follow up with SPCBs / PCCs please

o B
S =TT
(Ashbir Singh)

z

Page 2 of 2
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Integrated Guidance Framework for Chemicals Safety in
Respect of the Isolated Storages and Industries Covered
Under Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989.

Background:

Hon’ble National Green Tribunal on 11.06.2021 in Original Application No.
60/2021 passed the order. The Para 12 of the aforementioned order read as

follows:

“‘We also direct CPCB and MoEF&CC in coordination with other concerned
authorities to consider issuing appropriate guidelines for conducting safety
audits and taking other remedial measures throughout India in the light of
present report as well as other recent reports in respect of industrial accidents

S0 as to prevent such incidents and to save human lives and health.”
In this regard, the guidelines are as follows:
A. Guidelines for Industries and Isolated Storages:

REPORTING

1. An occupier (of an industry or isolated storage) shall identify the major
accident hazards and shall take adequate steps to prevent such major
accidents and to limit their consequences to persons and the environment and
shall provide the persons working on the site with the information, training and
equipment including antidotes necessary to ensure their safety.

2. Where a major accident occurs on a site or in a pipe line, the occupier shall
within 48 hours notify the concerned authority as identified in Schedule 5 (of
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as
amended) of that accident, and furnish thereafter to the concerned authority a
report relating to the accidents in Schedule 6 (of the Manufacture, Storage
and Import of Hazardous Chemical Rules, 1989 (as amended)). However, the
concerned authorities, local crisis group, District emergency authorities etc.

have to be informed by the occupier as early as possible.
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3. The occupier shall not undertake any industrial activity or isolated storage
unless he has been granted an approval for undertaking such an activity by
the concerned authorities and has submitted a written report to the concerned
authority containing the particulars specified in Schedule 7 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 as
amended. In case of an activity in which subsequently there is or is liable to
be a threshold quantity or more of an additional hazardous chemical shall be
deemed to be a different activity and the occupier has to take a separate
approval for undertaking such activity.

4. The occupier shall furnish a further report to the concerned authorities, in
case the changes to the threshold quantity of hazardous chemicals are made.

5. An occupier shall not undertake any industrial activity or isolated storage to
which the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 (as amended) applies, unless he has prepared a safety report on that
industrial activity containing the information specified in Schedule 8 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as
amended) and has sent a copy of that report to the concerned authority at
least ninety days before commencing that activity.

6. The occupier of both the new and the existing industrial activities or isolated
storage shall carry out an independent safety audit of the respective industrial
activities with the help of an expert, not associated with such industrial
activities. The occupier shall forward a copy of the auditor's report along with
his comments to the concerned authorities within 30 days after the completion
of such audit.

7. The occupier shall update the safety audit report once a year by conducting a
fresh safety audit and forward a copy of it with his comments to the concerned
authorities.

8. The occupier, within 30 days of the completion of the safety audit, shall send
a report to the Chief Inspector of Factories with respect to the implementation
of the audit recommendations.

9. The occupier shall not make any modification to the industrial activity or
isolated storage to which that safety report relates which could materially

affect the particulars in that report, unless he has made a further report to take
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account of those modifications and has sent a copy of that report to the

concerned authorities at least 90 days before making those modifications.

10.Where an occupier has made a safety report and that industrial activity or

11.

isolated storage is continuing, the occupier shall within three years of the date
of the last such report, make a further report which shall have regard in
particular to new technical knowledge which has affected the particulars in the
previous report relating to safety and hazard assessment and shall within 30
days send a copy of the report to the concerned authority.

For the purpose of enabling the concerned authority to prepare the off-site
emergency plan, the occupier shall provide the concerned authority with such
information relating to the industrial activity or isolated storage under his
control as the concerned authority may require, including the nature,

extent and likely effects off-site of possible major accidents.

12.The occupier of an industry or isolated storage shall take appropriate steps to

inform persons outside the site either directly or through District Emergency
Authority who are likely to be in an area which may be affected by a major
accident about the nature of the major accident hazard and the safety
measures and the "Do's' and 'Don'ts" which should be adopted in the event of
a major accident. The occupier of a new industry or isolated storage shall take

these steps, before that activity is commenced.

13.The industries / isolated storages shall update the comprehensive safety

audit, on-site emergency plans and risk analysis reports annually and ensure

that the reports are furnished to the concerned authorities.

14.The industry or isolated storage shall conduct comprehensive hazard

identification and risk assessment (HIRA) to identify the non-compliances and
take corrective actions for the non-compliances identified. Emergency plans
shall be established to deal with leakages / accidents. The safety & hazard
audit should identify the control measures necessary to be taken during an

emergency.

15.A detailed study on the risk assessment and disaster management shall be

carried out by the industry / isolated storage. Hazard identification and
evaluation in a local community, preparation of standard operating procedures
for accident prevention, preparedness and response, onsite emergency plans

etc. have to be reviewed at least once in a year.

386/863
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16.In the industries / isolated storages where gas leakages are suspected, an
emergency plan to vent out / neutralize the gases safely should be prepared.

17.All industries and isolated storages should have mitigation plans for spillages /
leakages of hazardous chemicals, fires, explosion or any other accident.

18.Standard Operating Procedure (SOP) for the steps to be taken during
emergency situations / accidents shall be prepared by all industrial activities /

isolated storages that are handling hazardous chemicals.
TESTING

19.The pressure test and leak test must be ensured after replacement of valves,
pipes, joints etc. as per the original equipment manufacturer (OEM) manual or
as per standard established procedure.

20.Check valves, relief valves should be installed at appropriate locations. Flow
meters, sensors, measuring devices have to be regularly calibrated. Vents
from relief valves shall be directed to a safe place.

21.Seals, glands and gaskets shall be regularly inspected, without dismantling.
Leak detectors should be provided for all piping, valves, seals, flanges, and
other pertinent equipment.

22.All hazardous chemicals carrying piping should be periodically inspected for
failed insulation/ vapour barrier, rust and corrosion. Damaged and
deteriorated piping / equipment should be replaced.

23.0Operation and process control systems like Supervisory Control and Data
Acquisition (SCADA) and Leak Detection and Repair (LDAR) systems should
be adopted by the major accident hazard installations.

24.The safety measures including valve regulated systems shall be regularly
checked and the concerned workers involved in the activity shall be properly
trained.

25.Periodic inspection of equipment and machineries w.r.t. safety aspects should
be done.

26.Portable gas masks should be kept at critical locations for use in any
emergency.

27.Material Safety Data Sheets of raw materials & products should be made

available to all the concerned personnel.

387/863
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28.The design of storage tanks, pressure vessels etc. should be as per
applicable standards. The material of the storage tanks, pressure vessels etc.
should be of adequate strength and chemically inert for the chemicals to be
stored. The inspection of storage tanks, pressure vessels etc. should be as
per standard protocols.

29.All the vessels should be examined periodically by a competent person under
the Factory Act / applicable extant laws.

30.Blanketing of tanks for fire protection of volatile / flammable chemicals should
be considered.

31.Free Fall of any flammable material in the vessel has to be avoided. All
solvents and flammable material storage tanks should be at a safe distance
from the Process plant and required quantity of material should be charged in
reactor through appropriate safe mode.

32.Earth connection should be provided to all solvent handling equipment,
pipelines, reactors, vessels etc. for protection from electric current/ static
electricity.

33.Separate safety manual should be prepared for each equipment along with
the emergency management plan.

34. Periodic testing of firefighting equipment should be conducted.
DUTIES

35.Mock drills must be conducted regularly at every six months by the industries /
isolated storages in controlled environment on actions to be taken during
accidents, gas leakage, failure of critical process parameters etc.

36.It shall be ensured that the chemical storage tanks should be appropriately
located so that adequate space to take action during emergency situation is
available.

37.A clear documented emergency procedure should be laid down which details
the precise duties of all staff and arrangements for evacuation, rescue, first
aid etc. during an emergency.

38.All pipework containing hazardous chemicals shall be identified by colour
coding or labelling (as per standards notified by Bureau of Indian Standards)

and shall be protected to prevent corrosion / damage. The practice to identify
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the parts of the system that contain gas or liquid and the direction of flow

should be followed.

39.The industry or isolated storage shall install sensors with alarm system for

detecting leakage of hazardous chemicals. Emergency ventilation, electricity
tripping system to stop the process, sprinkling system to contain the leaked
hazardous chemicals / gases etc. may be interlinked with the sensors for

taking a prompt action in case of leakage / emergency.

40.Suitable gas sensors and alarm system should be installed in the industrial

41

unit / isolated storages at appropriate locations where emission of gas is
suspected so that any leaked gas is detected and the employees are
immediately alerted. In sensitive areas of the unit where gas leakages are
suspected, the unit shall work out an emergency prepared plan to neutralize /

vent out the gases safely.

. The industries / isolated storages should install automatic alarming system to

alert its personnel as well as surrounding localities simultaneously in case of
emergency situation and likelihood of emergency situation if any process

parameter goes out of control.

42.There should be auto alarm system to alert the employees in case of any

deviations noticed in process parameter that may cause emergency.

43.0nly fully trained and qualified operators shall be permitted to operate the

industrial processes involving hazardous chemicals. Training to all employees
on Standard Operating Procedures, production process, safety aspects etc.
should be provided. Refresher trainings should be conducted at least every
year regarding safety and emergency preparedness aspects associated with
the industrial process / isolated storage. The employees shall be given hands
on experience with the product process under the supervision of senior
employees. The industries / isolated storages only after ensuring that
adequate training is imparted to its employees should engage the employees

for independent works.

44.The industries and isolated storages should impart regular training to the staff

to make them aware about process details, process functionalities. The
employees should be trained to deal with emergencies arising out of leakage,

abnormal temperature & pressure, increased emissions, pump failures, failure

389/863
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of air pollution control devices or effluent treatment plant, shock loads or any
other accidents likely to occur. Overall the industries and isolated storages
should be prepared for emergency response readiness & effectiveness in
terms of major & minor accidents.

45.Any non-operational industry / isolated storage shall carry out proper risk
study and safety audit before resuming the operations.

46.Hazard and operability study must be carried out strictly and regularly by the
industries and isolated storages. The concerned personnel should be made
aware of the hazard and safety aspects associated with the process and
material handled by them.

47.The industry / isolated storage should procure chemicals from authorized
dealers only. The spent solvents shall be procured from only those industries
/ solvent recyclers that are authorized by respective State Pollution Control
Boards (SPCBs)/ Pollution Control Committees (PCCs).

48.The industry / isolated storage shall provide essential Personnel Protective
Equipment (PPE) to all the concerned employees and make it mandatory that
the employees have to wear PPE during working hours.

49.0Occupational Health surveillance i.e., periodical health check-up of the
employees should be conducted by the industries / isolated storage.

50.The industries / isolated storages have to ensure self-compliance regarding
recruiting competent staff, imparting Industrial, Environmental and Safety
training to the staff, conducting safety audit, onsite emergency plans with
record maintenance and information to SPCBs/ PCCs/ concerned Authorities.

51.The distancing criteria for storage of hazardous chemicals have to be followed
as per extant safety guidelines / rules. The chemicals should be stored as per
compatibility and separate area for flammable, corrosive, explosive and toxic
chemicals should be earmarked.

52.The labelling of hazardous chemical storing containers shall be as per extant
rules. The concerned employees should be made aware of the risks
associated with the stored hazardous chemicals and appropriate precautions
that need to be taken.

53.To contain any spillage or leakage of hazardous chemicals or any
uncontrolled reaction that may cause any emergency or accident, the

industries / isolated storages should have sufficient stock of neutralizing
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chemicals, absorbents, reaction quenchers with proper equipment and trained
manpower.

54.Emergency ambulance services should be arranged in the industrial zones
along with experienced doctors and paramedic staff.

55.Safety in operation greatly depends on proper commissioning of an industry /
isolated storage and hence utmost care should be taken to monitor every
aspect during erection and maintenance schedules or other areas which
require proper planning.

56.The industries / isolated storages shall ensure that their premises should be
constructed in accordance with the local government regulations.

57.A control room to deal with the emergencies should be commissioned by the
industries / isolated storages. A quick response team of responsible officers
should be constituted having duly assigned duties to be executed during
emergencies.

58.The industry / isolated storage should conduct public awareness programmes
in the surrounding localities about do’s & don’ts during emergency situations
on annual basis.

59.'Mutual Aid Scheme’ among industries to meet required response measures
during chemical emergencies should be adopted.

60.Emergency contact numbers should be readily available at the isolated
storages or industrial installations similar to ‘Crisis Alert System’ or Red Book.

61.Placing / indicating hazard signs at appropriate places in the isolated storage
or industry or outside the shop floor (within the premises) should be done.

62.Increased automation that avoids physical handling of dangerous chemicals
and substances should be brought into practice.

63. The industry / isolated storage should have proper firefighting arrangements
in accordance with The Factories Act, 1948 / applicable extant laws.

64.All emergency valves and switches and emergency handling facilities should
be easily accessible.

65. Safety audit reports shall be made online for public.

66. To ensure safety during operation/ handling / storage of hazardous chemicals,
the industries/ isolated storages wherever and as applicable, shall obtain
requisite clearances from The Chief Inspector, Factories and Boilers /

Department of explosives / Fire Department etc. without falil.
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67.The industries / isolated storages shall ensure that the effluent generated

during any accident because of firefighting / decontamination activities etc.

should be disposed in scientific manner after proper treatment. The

hazardous wastes generated after any accident must be disposed in

accordance with the extant rules.

68. Occupiers of storage installations like warehouses / tank farms are required to

prepare an On-Site Emergency Plan and make available information

regarding any possible off-site consequences to the District Collector to

enable him to include the same in the Off Site Emergency Plan for the district

or the particular area.

69.In order to avoid accidents, the following measures may be taken while

establishing a warehouse/tank-farm. These should also be carried out in

existing installations to enhance safety :

iv.

Vi.

Vii.

viii.

IX.

Hazardous chemical storages should be located away from
densely populated areas from drinking water sources, water
bodies or from areas liable to flooding.

The location should have easy access for transport and
emergency services.

Adequate emergency requirements like water for firefighting,
drainage to prevent ground water contamination, standby source
of electricity etc. should be provided.

The layout of warehouses should be designed in accordance
with nature of materials to be stored. The construction material
should be non-flammable.

Floors should be impermeable to liquids and should be designed
for easy cleaning.

Drains should not be connected directly to water ways or public
sewers. The drains should be connected to an interceptor pit.
Proper embankments to contain any accidental spillage should
be provided for all hazardous materials storages.

Loading and unloading operations are to be done with utmost
care.

Procedure for receipt, despatch and transport should be clearly
laid down.
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X. Details of hazardous chemicals, access and escape routes,
available emergency & firefighting equipment should be
available.

xi. In addition to a storage plan, a safe operation of a storage
facility should have planning for safety training, personal
protective clothing and equipment, spillages and leaking
containers, waste disposal, first aid, fire detection and protection
equipment, environment protection, proper on site emergency
plan etc.

70.Wherever applicable, the industries or the isolated storages shall invariably
comply with the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 (as amended), The Major Accident Hazard Control Rules, 1997,
The Factories Act, any other applicable rules or guidelines issued by the
respective Government of State / Union Territory, The Ministry of Labour &
Employment, Petroleum and Explosive Safety Organization, Oil Industry

Safety Directorate etc.

B. Guidelines on the On Site Emergency Plans (for industries and

isolated storages):

1. The occupier of an industrial activity / isolated storage shall prepare and keep
up-to-date an on-site emergency plan containing details specified in Schedule
11 of the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 (as amended) detailing how major accidents will be dealt with on the site
on which the industrial activity is carried on and that plan shall include the
name of the person who is responsible for safety on the site and the names of
those who are authorized to take action in accordance with the plan in case of
an emergency.

2. The occupier shall ensure that the emergency plan prepared takes into
account any modification made in the industrial activity / isolated storage and
that every person on the site who is affected by the plan is informed of its
relevant provisions.

3. The occupier shall prepare the emergency plan in the case of a new industrial

activity or isolated storage, before that activity is commenced.

10



47264/2022/1IPC-I-HO

Page No. 22

4. The occupier shall conduct a mock drill of the on-site emergency plan every
six months and a detailed report of the mock drill conducted shall be made
immediately available to the concerned authorities as and when demanded.

. With every change or modification made in a factory, operation or process,
the on-site emergency plan may have to be modified and updated to keep it
meaningful and effective. An on-site emergency plan should contain the

following key elements:

I.  basis of the plan and hazard analysis;
ii. accident prevention procedure/measures;
iii. accident/emergency response procedure/measures; and

iv.  recovery procedure.

Proper planning by industries /isolated storages helps in reducing the
chances of accidents. For proper planning, the following needs to be

considered:

I.  risk associated with the process technology;

ii. safety measures;
ii.  siting and layout of industry / isolated storage ;
iv.  emergency preparedness; and

v. compliance with the regulatory requirements.

Assessing the hazard potential of an installation is the first step in planning for
emergencies. Preliminary Hazard Analysis which comprises hazard
identification and vulnerability analysis should always be carried out at the
conceptual stage for all installations including small and medium
installation. However, Major Accident Hazard (MAH) installations, both existing

and proposed ones, should carry out a risk analysis.
Hazard Analysis:

Hazard analysis is a critical component in planning for emergencies. To
analyse the safety of a major installation as well as its potential hazards, a

hazard analysis should be carried out covering the following areas:

394/863
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I.The toxic, reactive, explosive or flammable substance in the installation
that constitute a major hazard.
ii. The failures or errors that may cause abnormal conditions leading to a
major accident.
iii. The consequences of a major accident for the workers, people living or
working outside the installation and the environment.
iv.Preventive measures for accidents.

v.Mitigation of the consequences of an accident.

Vulnerability Analysis:

Considering the maximum loss scenario e.g. catastrophic vessel rupture, the
occupier may estimate the vulnerable zone or the zones which will be affected
by the release of hazardous chemicals. It should be borne in mind that every
effort should be made to confine the vulnerable zone within the factory

premises. In order to achieve this, the following could be adopted:

I.  Reduce the quantity of hazardous substances stored.
ii.  Split the hazardous storages into number of smaller ones.
iii. Isolate the storages that might lead to cascading effect.
iv.  Substitute extremely hazardous substances with less hazardous

substance.

Risk Analysis:

Risk analysis can provide a relative measure of the likelihood and severity of
various possible hazardous events and enable the emergency plan to focus
on the greatest potential risks. Risk analysis involves an estimate of the

probability or likelihood that an event will occur.

C. Guidelines for the Concerned Authorities:

1. The State Pollution Control Boards (SPCBs)/ Pollution Control Committees
(PCCs ) shall ensure that while issuing Consent to Establish (CET) or
Consent to Operate (CTO) or renewing CET / CTO accorded to a plant,

395/863
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industry or process under the Water ( Prevention & Control Of Pollution) Act,
1974 and the Air (Prevention & Control of Pollution ) Act, 1981, details on
Onsite Emergency Plan, Safety Reports and Safety Audit Reports in
accordance with The Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 (as amended), be compulsorily sought from occupier,
industry or installation handling hazardous chemicals in quantity equal to or

more than the threshold quantity specified in the said rules.

2. The concerned authorities shall seek report from the occupier of the site in the
event of major accident and shall undertake a full analysis of the major
accident and send the requisite information within 90 days to the Ministry of

Environment, Forests and Climate Change.

3. The concerned authorities in the event of major accident shall seek report
from the occupier of the site regarding steps taken to avoid any repetition of
such occurrence of accident on the site and The concerned authorities shall in
writing inform the occupier, of any lacunae which are needed to be rectified to

avoid major accidents.

4. The concerned authorities shall ensure that any person responsible for
importing hazardous chemicals in India shall provide before 30 days or as
reasonably possible but not later than the date of import to the concerned
authorities in accordance with Rule 18 of the Manufacture, Storage and

Import of Hazardous Chemical Rules, 1989 (as amended).

5. The concerned authorities shall direct the importer to take appropriate safety
measures if the concerned authorities are satisfied that the chemical being

imported is likely to cause major accidents.

6. The concerned authorities shall direct stoppage of import of the chemical
which it considers not to be imported on safety or on environmental
considerations and the concerned authorities shall simultaneously inform the
concerned Port Authority to take appropriate steps regarding safe handling
and storage of hazardous chemicals while off-loading the consignment within

the port premises.

13
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7. The concerned authorities shall ensure that any person importing hazardous
chemicals shall maintain the records of the hazardous chemicals imported as
specified in Schedule 10 of The Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended) and the records so

maintained shall be open for inspection by the regulatory authorities.

8. The concerned authorities shall ensure that any industry / isolated storage
involved in the manufacturing, storage and import of hazardous chemicals
shall comply with the stipulated provisions of The Manufacture, Storage and

Import of Hazardous Chemical Rules, 1989 (as amended).

9. The offsite emergency plans as well as the management of chemical

accidents may be integrated with the district level disaster management plan.

10.Local administration / Directorate of Industrial Safety and Health, SPCBs/
PCCs should keep stringent surveillance to avoid accidents at industries /

isolated storages and to prevent environment damage.

11.Periodic inspections including surprise inspections should be conducted by
concerned authorities to assess the safety measures and documents
maintained by the industry / isolated storage. If found not complying,

necessary action shall be initiated against the industry / isolated storage.

12.Maintenance of buffer zone for all industries / isolated storages, stoppage of
encroachments and policy of not allocating residential houses near to
industries / isolated storages should be strictly followed by the concerned

authorities of State / Union Territory / Central Government.

13.Risk assessment mapping of the industrial areas may be done w.r.t. gas

leakages, fires, explosion etc.

14.Awareness of the public residing around the isolated storages, industrial
areas or industrial accident prone regions to deal with emergency
situations shall be done by the industries / isolated storages as well as the

district administration.

14



398/863
47264/2022/IPC-I-HO Page No. 26

15.Each industrial pocket shall have a Local Crisis Group which shall act as per
the stipulations of The Chemical Accidents (Emergency Planning,

Preparedness and Response) Rules, 1996.

16.The District crisis group, State Crisis Group and the Central Crisis Group
should act in accordance with The Chemical Accidents (Emergency Planning,

Preparedness and Response) Rules, 1996.

17.Industries / isolated storages shall not be allowed to operate in a non
industrial zone. The District administration shall ensure that there shall not be

any unauthorized storage of hazardous chemicals.

18.Land use planning decisions by public authorities should be taken after
considering all aspects related to safety viz. possible hazards / anticipated
accidents at the hazardous installations, cumulative risk of various hazardous
installations situated in vicinity, safe distance for the surrounding localities,
buffer zones, applicability of rescue plans in the eventuality of accidents etc.

19.State Government should devise their own system in accordance with the
basic provisions provided in The Major Accident Hazard Control Rules (under
Factories Act, 1948). As per these rules the safety audit should be conducted
by an independent accredited auditor, and every time a fresh audit should be
carried out with a periodicity of one year.

20.Special courses should be designed for auditing the industries / isolated
storages to build competence and capabilities in our country which includes
hazard identification and risk assessment.

21.Comprehensive safety audit must be carried out by trained professionals and
the corrective actions recommended by them should be implemented in a time
bound manner. The comprehensive safety audit should include policy,
procedure and practices to minimise the risk of exposure of people and
environment to potentially hazardous chemicals.

22.The states and districts which are lagging behind in conducting the safety
audits of the industries / isolated storages should be prioritised.

23.The gap between two consequent audits can be further minimized by taking

the entire procedure online so that the recommendations enumerated during
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the audits are available for the next audit. In this way, if a new safety auditor
will become well-versed with the points of previous audits.

24.A robust and updated online mapping system, portraying all the hazards
happening in the country can prove to be an aide in conducting the safety
audits. A GIS- based system can be developed mapping all the hazards
occurring in the industries containing all the information about the incident,
which can be harnessed to make proper evaluations. This information can
also be shared by the administrative authorities so that a prompt action can be

taken to minimize the damage caused by the accident.

D. Guidelines on the Off Site Emergency Plans (for Concerned Authorities):

1. The concerned authority (as identified in Column 2 of Schedule 5 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 (as
amended)) shall prepare and keep up-to-date an adequate off-site emergency
plan containing particulars specified in Schedule 12 (of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as amended)) and
detailing how emergencies relating to a possible major accident on that site
will be dealt with and in preparing that plan the concerned authority shall
consult the occupier, and such other persons as it may deem necessary.

2. For the purpose of enabling the concerned authority to prepare the off site
emergency plan the occupier of an industrial activity / isolated storage shall
provide the concerned authority with such information relating to the industrial
activity under his control as the concerned authority may require, including the
nature, extent and likely effects off-site of possible major accidents and the
authority shall provide the occupier with any information from the off-site
emergency plan which relates to his duties under rule 13 (of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as amended)).

3. In the case of a new industrial activity, before that activity is commenced, the
concerned authority shall prepare off site emergency plan.

4. The concerned authority shall ensure that a rehearsal of the off-site

emergency plan is conducted at least once in a calendar year.
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5. All districts having major hazard installation should have an off-site
emergency plan.

6. The off site emergency plan should be updated from time to time, especially
when a new process is started or new units are established.

7. An off site emergency plan should have the following important components :

i.  Aims & Objectives of the Plan
ii. Planning Team
iii.  Hazard Analysis and Quantification
iv.  Assessment of Capabilities
v. Information regarding relevant past incidents / anticipated
incidents.
vi.  Authorities for responding
vi. Names and addresses of the key personnel with contact
numbers for emergency assistance
vii. Response components viz. Control Room, Communication
amongst responders, Warning System/Emergency Notification ,
Public information, Resources Mobilisation and Management,
Health and Medical Response, Public protection including
evacuation, firefighting and rescue plans, law and order,
ongoing incident assessment.
ix.  Containment, clean up and disposal,
X. Mechanisms for plan testing and updating, community
awareness, preparedness and training.

E. Guidelines on Safety Audit:

1. The safety audits should be conducted by the competent agency to be
accredited by an Accreditation Board to be constituted by the Ministry of
Labour and Employment, Government of India in this behalf and in absence of
such Accreditation Board by a competent agency approved by Chief inspector
of Factories.

2. The qualifications and experience of safety auditor should be as per extant

rules.
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3. The safety auditor carrying out the safety audit under Rule 10 of the
Manufacture, Storage and Import of Hazardous Chemical Rules, 1989
(MSIHC Rules, 1989) shall bring out the status of compliance by the occupier
in his safety audit report in addition to the compliance of provisions of the
MSIHC Rules, 1989 (as amended from time to time) and the state CIMAH
Rules. A copy of the safety audit report to be forwarded by the safety auditor
to the concerned authority as identified under schedule 5 of the MSIHC Rules,
1989.

4. The audit should be carried out as per IS 14489:2018 — Code of Practice on
Occupational Safety & Health Audit (as amended time to time).

5. The broad areas to be covered in the Safety Audit should be:

I.  Occupational Health and Safety Management
ii. Physical, Mechanical and Electrical Hazards and their Control
Measures
iii.  Chemical Hazards and their Control Measures
iv.  Fire and Explosion Hazard and their Control Measures
v.  Industrial Hygiene/Occupational Health
vi.  Accident/Incident Reporting, Investigation and Analysis.
vii.  Emergency Preparedness (On-Site/ Off Site)

viii.  Safety Inspection

6. The Objectives of Safety Audit should be :
i.  To examine the existing procedures, system and control measures for
hazards.
ii. To assess the adequacy of hazard identification.
iii. To identify potential hazards not covered by the existing safety
systems, procedures and practices.
iv.  To identify the adequacy of the control measures put in place by the
occupier.

v.  To bring out any deviation from the set procedures and statutory non-
compliance.
vi. To recommend improvements for better effectiveness of the existing

safety system, procedures & practices and also other measures of
hazards control.
vii.  To recommend system, procedure and control measures for identified

hazards.
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viii.  To study compliance with statutory provisions and relevant codes of
practice and recommend actions to be taken, wherever there is non-
compliance.

iX.  To identify the compliance with the provisions under these guidelines.
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GLOSSARY

Authority means an authority mentioned in Column 2 of Schedule 5 of
the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

(as amended).

Export with its grammatical variations and cognate expression, means

taking out of India to a place outside India.

Exporter means any person under the jurisdiction of the exporting country

and includes the exporting country, who exports hazardous chemical.

Hazardous Chemical means:

i.  any chemical which satisfies any of the criteria laid down in Part | of
Schedule 1 or listed in Column 2 of Part Il of Schedule 1 of
the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 (as amended);

ii. any chemical Ilisted in Column 2 of Schedule 2 of
the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 (as amended) ;

iii.  any chemical listed in Column 2 of Schedule 3 of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as

amended) .

Import with its grammatical variations and cognate expression, means

brining into India from a place outside India.

Importer means an occupier or any person who imports hazardous

chemicals.

Industrial activity means an operation or process carried out in an
industrial installation referred to in Schedule 4 involving or likely to involve
one or more hazardous chemicals and includes on-site storage or on-site
transport which is associated with that operation or process, as the case

may be or isolated storage or pipeline.
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Isolated storage means storage of a hazardous chemical, other than
storage associated with an installation on the same site specified in
Schedule 4 of the Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989 (as amended) where that storage involves at least
the quantities of that chemical set out in Schedule 2 of the Manufacture,

Storage and Import of Hazardous Chemical Rules, 1989 (as amended).

Occupier with its grammatical variations and cognate expression, means

the person controlling the industrial activity or isolated storage.

Chemical accident means an accident involving a fortuitous, or sudden
or unintended occurrence while handling any hazardous chemicals
resulting in continuous, intermittent or repeated exposure to death, or
injury to, any person or damage to any property but does not include an

accident by reason only of war or radio-activity.

Major accident means an incident involving loss of life inside or outside
the installation, or ten or more injuries inside and/or one or more injuries
outside or release of toxic chemicals or explosion or fire or spillage of
hazardous chemicals resulting in on-site or off-site emergencies or
damage to equipment leading to stoppage of process or adverse effects

to the environment.

Major Accident Hazards installations means - isolated storage and
industrial activity at a site handling (including transport through carrier or
pipeline) of hazardous chemicals equal to or, in excess of the threshold
quantities specified in, Column 3 of schedule 2 and 3 [of the Manufacture,
Storage and Import of Hazardous Chemical Rules, 1989 (as amended)]

respectively.

Pipeline means a pipe (together with any apparatus and works
associated therewith) or system of pipes (together with any apparatu
s and work associated therewith) for the conveyance of a hazardous
chemical other than a flammable gas as set out in Column 2 of Part Il of

Schedule 3 of the Manufacture, Storage and Import of Hazardous
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Chemical Rules, 1989 (as amended)at a pressure of less than 8 bars

absolute; the pipeline also includes inter state pipelines.

Site means any location where hazardous chemicals are manufactured or

processed, stored, handled, used, disposed of and includes the whole of

an area under the control of an occupier and includes pier, jetty or similar

structure whether floating or not.

Threshold quantity means:

in the case of a hazardous chemical specified in Column 2 of
Schedule 2 of the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended), the quantity of
that chemical specified in the corresponding entry in Columns 3
and 4;

in the case of a hazardous chemical specified in Column 2 of
Part | of Schedule 3 of the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended) , the quantity of
that chemical specified in the corresponding entry in Columns 3
& 4 of that part;

in the case of substances of a class specified in Column 2 of
Part Il of Schedule 3 of the Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989 (as amended); the total
quantity of all substances of that class specified in the

corresponding entry in Columns 3 and 4 of that part.

Industrial pocket means any industrial zone ear-marked by the Industrial

Development Corporation of the State Government or by the State

Government.
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0,

The Member Sccretary

Telangana State Pollution Control Board,
Paryavaran Bhavan, A-3, Industrial Estate,
Sanathnagar, Hyderabad - 500018, Telangana

Subject: Submission of detailed investigation Report and Compliance Status as
per MSIHC Rules, 1989 and CAEPPR Rules, 1996 — reg.

Sir/Madam,

This has reference to the Ministry of Environment, Forest and Climate
Change (MoEF&CC), HSM Division’s Office Memorandum dated 01.07.2025
requesting to ensure full compliance with the provisions of the Manufacture, Storage
and Import of Hazardous Chemical (MSIHC) Rules, 1989 and the Chemical Accidents
(Emergency Planning, Preparedness and Response) (CAEPPR) Rules, 1996 regarding
the accident in Sigachi Industries Telangana Unit, and to submit a preliminary report
on the said incident, followed by a detailed report to the Ministry at the earliest.

In this regard, RD, CPCB, Chennai has informed the following:

1. A first hand information report dated 01.07.2025 received from Telangana Pollution
Control Board (TGPCB) regarding the said Fire accident;

2. A High-Level Committee constituted to inquire into the Reactor Explosion at Sigachi
Industries;

3. TGPCB issued Stop Production Order dated 02.07.2025 to M/s. Sigachi Industries
Ltd, under Water (Prevention and Control of Pollution) Act, 1974 (as amended by
Act 53 of 1988) & Air (Prevention and Control of Pollution) Act 1981 (as amended

by Act 47 of 1987);

It is requested to kindly provide requisite detailed report as sought by MoEF&CC.

Yours faithfully, _ \

\:_\ \\'\

(NAZIMUDDIN)
Se-F & DH-1PC-1 Division
Copy to:
1. Regional Director,
Central Pollution Control Board,
No. 40-E, 2nd Floor, BSNL. Building,
TVK Industrial Estate, CIPET Road,
Guindy Chennai, Tamil Nadu 600032 .
(NAZlMUl)l)lN)

‘aRayr wEa® geit 3T R, fewedt - 110032,

Parivesh Bhawan, East Arjun Nagar, Delhi - 110 032.
G XHIY /Tel : 43102030, 22305792, d99I3C/Website: www.cpcb.nic.in
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F. No. HSM-14/5/2025-HSM
Government of India
Ministry of Environment, Forest and Climate Change
Hazardous Substances Management Division

J-310, Jal Wing, 3" Floor,
Indira Paryavaran Bhawan,
Jor Bagh, New Delhi — 110003
Date: 1% July 2025

OFFICE MEMORANDUM

Subject: Accident in Sigachi Industries Telangana Unit —Reg.

Kind attention is invited to the above captioned subject matter. The matter relates to an
explosion at a chemical factory in which at least 12 workers were killed and 34 injured.

2. That as per MSIHC Rules, the occupier is responsible for notifying the concerned
authority and furnishing a report within 48 hours of the accident. Moreover, an occupier is also
responsible for notifying the concerned Authority, steps taken to avoid any repetition of such
occurrence on a site.,

-~

3 The concerned authority on receipt of the report has to undertake a full analysis of the
major accident and sent the requisite information within 90 days to the Ministry of
Environment and Forests through appropriate channel.

4, In this context, it is requested from your kind office to ensure full compliance of the
MSIHC Rules, 1989 and CAEPPR Rules, 1996 and submit a preliminary report on the incident
followed by a detailed full analysis report to this ministry at the earliest. Additionally, CPCB
may also provide comments on the applicability of PLI Act in the instant case.

5. This issues with the approval of the Competent Authority.
Encl: As above

Yours Sincerely

@5/\9{\%”

(Amit Vashishtha)
Scientist ‘E’, MoEF&CC
Tel: 011-20819306
Email: amit.vashishtha@nic.in
To,

The Member Secretary,

Central Pollution Control Board,

Parivesh Bhawan, Maharshi Valmiki Marg, East Arjun Nagar, Vishwas
Nagar Extension, Shahdara, Delhi, 110032
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TELANGANA POLLUTION CONTROL BOARD
Sools Regional Office — I: Sangareddy

N 5-1-28, Shantinagar, Sangareddy District.
\\[/ 4

Geeta Sapare, Ph.No0.08455 — 297799, 276795
Environmental Engineer Email: ee-mdkl1-tspcb@telangana.gov.in
Lr.No. PTC158/PCB/RO-1:SRD/2025- Date:01.07.2025.
To

The Member Secretary,

TG Pollution Control Board,
Board Office, Sanathnagar,
Hyderabad.

Sir,
Sub: TGPCB — RO - I: SRD - Fire accident occurred in M/s. Sigachi Industries
Ltd (Formerly M/s. Sigachi Industries Pvt. Ltd), Plot No. 20 & 21, Phase — I,
IDA, Pashamailaram, Patancheru (M), Sangareddy District — Report —
Submitted — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/ PASHA/271/CF0O/2022, Dt. 21.06.2022,
valid up to 31.03.2027.
2. Fire accident occurred on 30.06.2025 around 09:30 AM.

3. Inspection of the industry and the surrounding areas by PCB officials on
30.06.2025.

@@@

With reference to the above, it is to submit that this office has received a call on 30.06.2025
around 9:35 AM from Zonal Office, RC Puram the regarding the fire occurred in M/s.
Sigachi Industries Ltd (Formerly M/s. Sigachi Industries Pvt. Ltd), Plot No. 20 & 21, Phase —
I, IDA, Pashamailaram, Patancheru (M), Sangareddy District and the TGPCB officials
reached the site by 10:30 AM and it was reported that an explosion occurred around 9:30 AM
which resulted in fire. The fire tenders reached the spot by 09.40 AM and started dousing the
fire resulted from the explosion. It was informed that about 12 fire tenders were involved in
dousing the fire and about 147 members were present in the industry at the time of explosion.
The Board officials inspected the site on 30.06.2025 and the details of the industry and
accident are submitted below:

1. M/s. Sigachi Industries Ltd (Formerly M/s. Sigachi Industries Pvt. Ltd), is located at
Plot No. 20 & 21, Phase — I, IDA, Pashamailaram, Patancheru (M), Sangareddy
District and involved in production of Micro Crystalline Cellulose (MCC)/ Cellulose
Powder/ Powdered Cellulose with an investment of Rs. 19.83 Crores under Red
category.
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. Earlier, M/s. Sigachi Industries Ltd (Formerly M/s. Sigachi Industries Pvt. Ltd) has
obtained 1st NOC from the Board on 01.06.1990 for manufacture of Chloronated
Paraffin — 5 TPD and 2nd NOC was issued to the industry on 04.09.1991 for
manufacture of Chloronated Paraffin — 5 TPD for going in to trail production.

. Again, NOC was obtained on 17.01.1995 for manufacture of Micro Crystalline
Cellulose Powder (MCCP) -1.0 MT/day. The industry is a Red category and Non EC
category unit.

. The industry has obtained CFO vide order dated 01.01.1994 for manufacturing of
MCCP, Chlorinated Paraffin & Hydrochloric Acid (By product).

. Subsequently, vide CFE expansion order dated 07.07.2017, the industry has dropped
the Chlorinated Paraffin and increased the production of MCCP — 5200 kg/year and
added powdered cellulose (Cellulose Powder) — 10000 kg/day. The industry has
obtained CFO for the same vide order dated 05.09.2020 with validity up to
31.03.2022.

. Presently the industry has obtained CFO after Expansion vide order dated 21.06.2022

for manufacture of Micro Crystalline Cellulose (MCC)/ Cellulose Powder/ Powdered
Cellulose - 25,200 Kg/day which is valid up to 31.03.2027.

. As per the CFO order dated 21.06.2022, the fresh water consumption of the industry
is 41.0 KLD (Process & Wash — 4.0 KLD, Washings — 12.5 KLD, Boiler Feed — 3.0
KLD, Cooling make up / Humidification — 18.0 KLD, Domestic Waste water — 2.0
KLD and Gardening / Irrigation — 1.5 KLD) and the total waste water generation is
12.15 KLD (Washings — 10.0 KLD, Boiler blow down — 0.15 KLD, Cooling bleed off
— 0.50 KLD and Domestic waste water — 1.5 KLD). The waste water from the
washings section is being treated in the ETP & reused in the cooling towers and the
waste water from the remaining section is being disposed to M/s. PETL, Patancheru
after pre-treatment.

. As per the CFO order dated 21.06.2022, the industry has provided 3.0 TPH
Horizontally mounted fire tube boiler and operating Multi Cyclone Dust Collector as
APCE, 30 Lakh K. Cal / Hr. Hot Air Generator and provided Twin cyclone, Bag filter
followed by wet scrubber as APCE, 2 TPH (Standby) Coal fired boiler is provided
with Cyclone Dust Collector as APCE and 380 KVA & 500 KVA DG sets are
provided with acoustic enclosure.

. As per the CFO order dated 21.06.2022, the industry generates Waste oil Hazardous
waste - 20 LPM with disposal option to TSDF i.e., M/s. Hyderabad Waste
Management Project, Dundigal (V), Dundigal-Gandimaisamma (M), Medchal-
Malkajgiri District / Alternate Fuel & Raw Material Facilities (AFRF) for
preprocessing; ETP Sludge - 4.0 TPM; Process discarded waste / Off specification
products / Expired products — and shall be disposed to TSDF i.e., M/s. Hyderabad
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Waste Management Project, Dundigal (V), Dundigal Gandimaisamma (M), Medchal-
Malkajgiri District / Alternate Fuel & Raw Material Facilities (AFRF) for
preprocessing and Coal ash and shall be disposed to brick manufactures.

10. During the inspection, it was informed that the dust explosion is probably due to the
tripping of the blower, sudden accumulation of hot air could have created pressure
build up in the spray drying chamber which gave way and caused the explosion as the
temperature of hot air was high.

11. The Board officials directed the industry representatives to collect the waste water
generated and dispose to M/s. CETP for further treatment & the contaminated debris
in the plant premises to M/s TSDF immediately and submit copy of manifest details.

12. As per the information, the accident resulted in 30 casualties and around 27 members
were injured and the injured members shifted to nearby hospitals. The rescue
operation is still under progress.

In view of the above, it is requested to take necessary action against the industry as
the industry failed to take appropriate safety measures which resulted in the explosion
followed by fire accident thereby causing human loss and polluting the environment.

This is submitted for kind information and taking necessary action.

Yours faithfully,

Sd/-
ENVIRONMENTAL ENGINEER
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——— TELANGANA POLLUTION CONTROL BOARD Phone: 23887500

DQ!!“

=S | pARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, | Fax: 040 - 23815631

-\ SANATHNAGAR, HYDERABAD - 500 018 Website:tgpch.cgg.gov.in
BY REGD. POST WITH ACK. DUE

Order No.SRD-580/TGPCB/TF/HO/ ZQZE-C? tH D :02.07.202

Sub : TGPCB - M/s. Sigachi Industries Ltd (Formerly M/s. Sigachi
Industries Pvt. Ltd), Plot No. 20 & 21, Phase - I, IDA,
Pashamailaram, Patancheru (M), Sangareddy District - Water
(Prevention and Control of Pollution) Act, 1974 (as amended by Act
53 of 1988) & Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987) - STOP PRODUCTIONS ORDER -
ISSUED - Reg.

Ref : 1.CFO Order No. TSPCB/ZO/RCP/ PASHA/271/CFO/2022, Dt.
21.06.2022, valid up to 31.03.2027.
2. Fire accident occurred on 30.06.2025 around 09:30 AM.
3. Inspection of the industry and the surrounding areas by PCB officials
on 30.06.2025 and RO report vide letter No. PTC158 / PCB/ RO-I,
SRD/2025 dt:01.07.2025.

% % %k Xk %k

WHEREAS, you are operating the industry at Plot No. 20 & 21, Phase - I, IDA,
Pashamailaram, Patancheru (M), Sangareddy District and involved in production of
Micro Crystalline Cellulose (MCC)/ Cellulose Powder/ Powdered Cellulose with an
investment of Rs. 19.83 Crores.

WHEREAS, earlier, the industry has obtained 1%' No Objection Certificate (NOC) in
the name of M/s. Sigachi Chloro-Chemicals Pvt. Ltd from the Board on 01.06.1990
for manufacture of Chlorinated Paraffin - 5 TPD and 2"? NOC was issued to the
industry on 04.09.1991 for manufacture of Chlorinated Paraffin - 5 TPD for going in
to trail production.

WHEREAS, the industry has obtained CFO vide order dated 01.01.1994 with
validity of 31.03.1999.

WHEREAS, again, the industry has obtained NOC from the Board on 17.01.1995 for
manufacture of Micro Crystalline Cellulose Powder (MCCP) -1.0 MT/day.
Subsequently, the industry has obtained CFOs from time to time.

WHEREAS, subsequently, the industry has obtained CFE expansion in the name of
M/s. Sigachi Industries Pvt. Ltd vide order dated 07.07.2017 for Micro Crystalline
Cellulose Powder (MCCP) - 5200 kg/year and Powdered Cellulose (Cellulose Powder)
- 10,000 kg/day. They dropped the Chlorinated Paraffin product. The industry has
also obtained CFO Expansion vide order dated 05.09.2020 with validity up to
31.03.2022.

WHEREAS, the industry has again obtained CFE expansion vide order dated
01.10.2021, for manufacture of Micro Crystalline Cellulose (By Hydrolsis) - 5200
kg/day & Cellulose Powder (Powdered Cellulose) - 20,000 kg/day.

WHEREAS, the industry has obtained amendment of CFE expansion vide order
dated 19.03.2022, for manufacture of Micro Crystalline Cellulose (MCC)/ Cellulose
Powder/ Powdered Cellulose - 25,200 Kg/day.

WHEREAS, vide reference 1%* cited, the industry has obtained CFO Expansion vide
order dated 21.06.2022 for manufacture of Micro Crystalline Cellulose (MCC)/
Cellulose Powder/ Powdered Cellulose - 25,200 Kg/day, which is valid up to
31.03.2027.

WHEREAS, vide reference 2" cited, the RO-Sangareddy has received a telephonic
information on 30.06.2025 regarding Fire accident occurred in the industry.
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10. WHEREAS, vide reference 3™ cited, the RO-Sangareddy Officials inspected the
industry on 30.06.2025 and submitted the report. The following observations were
made :

i. During inspection, the representative of the industry informed that an
explosion occurred around 9:30 AM which resulted in fire and collapse of
the building. The fire tenders reached the spot by 09.40 AM and started
dousing the fire resulted from the explosion.

ii. It was also informed that about 12 fire tenders were involved in dousing the
fire and about 147 members were present in the industry at the time of
explosion.

li. The dust explosion is probably due to the tripping of the blower, sudden
accumulation of hot air could have created pressure build up in the spray
drying chamber which gave way and caused the explosion as the
temperature of hot air was high.

iv.  As per the information, the accident resulted in 30 casualties and around 27
members were injured and the injured members shifted to nearby
hospitals. The rescue operation is still under progress.

v. The Board officials directed the industry representatives to collect the waste
water generated and dispose to M/s. CETP for further treatment & the
contaminated debris in the plant premises shall dispose to M/s TSDF
immediately and submit copy of manifest details.

11.  After careful consideration of the material facts of the case, the Board is of the firm
opinion that the industry has not taken proper safety measures for prevention of
accidents. In view of the likelihood of further grave injury to the environment and
public health if the industry continues to operate, the Board decided to dispense
with opportunity of hearing and issue stop production order to the industry.

12.  Under the Powers vested with Telangana Pollution Control Board under Section
33(A) of Water (Prevention and Control of Pollution) Act, 1974 (as amended by Act
53 of 1988) and under Section Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987) B
Public Health and Environment. You are also hereby directed to immediately stop

all industrial activities with immediate effect from the date of this order.

13. You are directed to take note that if you continue to operate your industry even after
receipt of this order, you will be liable for prosecution in the court of Metropolitan
Magistrate or Judicial Magistrate of the first class under section 41(2) of Water
(Prevention and Control of Pollution) Act, 1974 (as amended by Act 53 of 1988), the
punishment for which includes imprisonment for a term which shall not be less than
one year six months which may be extended to six years and with fine.

Sd/-
MEMBER SECRETARY
To
M/s. Sigachi Industries Ltd
(Formerly M/s. Sigachi Industries Pvt. Ltd),
Plot No. 20 & 21, Phase - I, IDA,
Pashamailaram, Patancheru (M),
Sangareddy District.

Copy to:
1. The District Collector & Magistrate, Sangareddy District for kind information.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.
3. The Environmental Engineer, Regional Office, Sangareddy for information and
necessary action.,
4. Concerned file.

//T.C.F.B.O//

Dl

Sepnior Environmental Engineer
(Task Force - UH-1IV)
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GOVERNMENT OF TELANGANA
GENERAL ADMINISTRATION (GENERAL, L&C) DEPARTMENT

Memo. No.5862/Genl.L&C/2025 Dated : 30/06/2025

Sub: Constitution of a High-Level Committee to inquire into the
Reactor Explosion at Sigachi Industries at Pashamylaram in
Sangareddy district — Orders - Issued.

-000-

In view of the major reactor explosion that occurred on 30" June 2025
at Sigachi Industries at Pashamylaram in Sangareddy district, resulting in
loss of lives, injuries, and significant damage to property, the Government
hereby constitutes a High-Level Committee headed by the Chief Secretary to
Government to review and investigate the mishap and its underlying causes:

8 Composition of the Committee:

1. | Chief Secretary to Government Chairman

2. | Special Chief Secretary to Government, Member-
Revenue (DM) Department Convenor

3. | Special Chief Secretary to Government, Member
Industries & Commmerce Department

4., | Principal Secretary to Government, Member
Labour, Employment, Training & Factories
Department

5. | Director General, Fire, Disaster Response, Member
Emergency & Civil Defence

6. | Secretary to Government, Member
Health Medical & Family Welfare Department

3. The terms of reference of the Committee shall be as follows :

a) Ascertain the causes leading to the blast and assess lapses, if any, on
the part of the management or regulatory authorities.

b) Evaluate the adequacy of safety protocols, compliance with statutory
norms, and emergency preparedness at the facility.

c) Recommend measures to prevent recurrence of such incidents in
future.

d) Fix accountability for negligence, if any.

e) Suggest interim and long-term remedial actions, including regulatory
and policy interventions.

f) The Committee can incorporate experts and other officials on need
basis. All concerned departments, agencies, and the management of
the affected unit shall extend full cooperation to the Committee in the
conduct of the inquiry.

g) The Committee shall submit its preliminary findings within 7 days and
a detailed report within 30 days from the date of issue of this order.

K RAMAKRISHNA RAO
CHIEF SECRETARY TO GOVERNMENT

To

All the Members Concerned.

The Departments concerned.

The Collector & District Magistrate, Sangareddy District.

Copy to:
P.S. to C.S./ P.S. to Prl. Secys. to C.M./ P.S. to Secy. (Poll.)

//FORWARDED :: BY ORDER//

sséﬁd%&%ﬁ%n
=



BEFORE THE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE) CHENNAI

O.A. No. 115 OF 2025

IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based on
the News Item in English National Daily Time of
India dt: 30.06.2025, under the caption “Reactor
blast in Telangana: 12 killed after fire breaks out
in Pashamylaram; PM Modi announces ex gratia”.

.... APPLICANT (S)
Versus

Telangana Pollution Control Board
Represented by its Member Secretary and Ors.

..... RESPONDENT(S)

REPORT ON BEHALF OF 2nd RESPONDENT

i.e CENTRAL POLLUTION CONTROL BOARD
(CPCB)

ADVOCATE REVATHI MANIVANNAN
COUNSEL FOR CPCB



